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12.8'16 hJ'S. 

RE. MOTIONS FOR ADJOURNMENT, 
CAU"ING ATTENTION NOTICES, 
ETC. 

(PROCEDURE) 

Mr. Speaker: Now, there are Ad· 
journment Motions and Calling At-
tention Notices-not one but eight 
notices of no-confidence. I will just 
hold over those adjournment motions, 
unless I have rejected acme at them. 
They will be kept pending until I 
hove seen the fate at the motion of 
no-confidence, and then I will take 
them up if anyone of them can be 
taken up. 
An Hon. Member: What about the 
Calling Attention Notices? 

Mr. Speaker: All of them will wait. 

Sbrl Barl Vishnu Kamatb (Hoshan-
gubad): They will be kept in 
abeyance. 

Mr. Speaker: Kept in abeyance. 
Thank you very much. 

12.08 brs. 

PAPERS LAID ON THE TABLE 

STATEMENT ON INoo-PAKI8TAN AoRU-
MEN'I' 

The PrI_ MInIster and MbalBter of 
AJondc EnerlY (Shri La! Babadur 
SbuIrIl: Sir, I beg to lay on the Table 
a Statement on Indo-Pakistan Agree-
ment of June, 1965, relating to Guja-
rat·West Pakistan border. [Placed in 
Libra.", .ee No. LT·4436/65). 

Sbrl Rem Barna (Gauhati): Sir, I 
rise to a point of order. This ce.-
fire agreement on the Rann of Kutch 
violates certain provisions of the 
Constitution. 

Mr. Speaker: We will see when we 
discuss it. 

SIlrI .... Buu: If you will give 
me a little patient hearing, the whole 
Ihlng will be very clear, and if you 
uphold mY point of order, ... 

Mr. Speaker: I will certainly listen 
to him and then give my decision. If 
the objeclion is that it cannot be laid 
on the Table Of the House, then, he 
has no case. He should wait till we 
come to the discussion. It is only 
laid on the Table of the House. and 
if he has got any objection to its 
validity or if he says that it is ullra 
v.re. or anything, then We can hear 
about it when we take it up, and not 
now. It i8 only laid on the Table of 
the House. When we take it up tor 
discus.ion, I will give him a chance 
to dispute its validity. 

Shri Rem Barna: I shall point out 
how it is violating certain prO\'isions 
of the Constitution. If you uphold 
my contention thai it has violated 
certain provisions of the Constitution, 
the motion would not come up for 
discussion. 

Mr. Speaker: That would be when 
it i. taken up. When it comes up 
for diocussion, he can say it cnnnot 
be ta ~n up and he will be heard first 
betore it is discussed. Here luckily 
both the hall. member and myself 
agree that he is not disputing the 
placing of the agreement on the Table. 
So, I cannot hear him now. 

PRIME MINISTER'S RECENT VlSm 

.ABROAD 

Sbrl La! Babadar Sbastrt: The 
statement runs to four Or five P!!II/I!" 

Mr. Speaker: He may lay it on the 
Table. 

Sbrl LaI Babadur SbutrI: Yes, Sir. 
I beg to lay on the Ta ble a statement 
regarding my recent visits abroad. 
[Plnced in Library. see No. LT-44871 
65). 

Ri:PoaT ON TIlE WORKI"G or TIll: ~ 
INSURANCE CORI'ORATION ETC. 

The MIaIaIer of Fl_ (Sbri T. T. 
Kr .. __ utl: Sir, I be, to re-laY 
on the Table: 

(J) a copy of Report on the work-
ing of the Deposit Insurance Corpora-
tion far the year ended 311t OeCf'1ll-
ber, 1964. along with Annual Accounta 
and Audit Report thereon, uncler IUb-


